IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABLB
0.A,ND,237/95

Batuesn: _ Rate of Order: 29&9.95b

Chandina Chella Rao . »
::tt oAppliGaﬂ[t-

Ang

1. The Superintendent of Post OPfices,
Anakapalli Division, Anakapalli
Visakhapatnam District,

24 The Sub Divisional Inépactor(ﬁ). ‘
Yelamanchili Sub Diviasion,
Yelemanchili, Visskhapatnam District.

3, Sakireddy Adiraju

«s «RespoONdents,
Counsel for the Applicant : Mr,N.Siva Reddy
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CORAM:

‘ \
THE HON®BLE JUSTICE SHRI V.NEELADRI RAD : VICE CHAIRMAN

THE HON®BLE SHRI R,RANGARAJAN MENBER'(A)
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0.A.NO,.237/95,

JUDGMENT ‘ Dt: 27.9.95
. , |
(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAC, VICE CHAIRMAN)

Heard Shri N.Siva Reddy, lesrned céunsel fer the
applicant,#x Shri N.V.Raghava Reddy, lesrned standing
ceunsel fer R-1 and R-2 and Shri G.Dhananjai, learned

counsel for R-3,

21 The applicant, R=3 hereinjand seme sthersapplied
géi;he pest ef Extra Departmental Branch Post Master, (EDBPM),
Denkada Village in pursuance ef the netificatien dated
30.11.1993., The applicant was selected and ?e was appeinted

fer the said pest. He assumed the charge en 22.2.,1994.

3. R-1, the appellate autherity, issue¢ meme Ne,
B/ED~3/481, dated 23.1,1995 te the applicant requiring
him te explain as te why he should net be remeved frem
service with effect frem the date of expiry lf the peried
of oane menth frem the date of receipt of the same. It is
stated that it wis served en the applicant oﬁ 25,1,1995,
The same is assailed in this OA which was presented en
21,2,1995, Aq interim erder was passed en 23.2.1995 whereby
R=1 ghd R-2 are restrained froh taking any st%ps until
- further erders fer filling up this pest ef EDBPM, Donka&L

en regular basis.

4, R-3 herein filed MA 273/95 te get himself impleaded

as party te this OA, The same was erdered ihakﬁé§§fﬁéygﬁy

. WB& R-3 was impleaded in this 0A,
A '
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5. It  is stated fer the respendents tﬁat as there was

irregularity in selecting the applicant insﬁead of R-3

as the latter get mere marks than the marks secured by [the
ippJ.J.CauL.( Gl @S weaw wppee— s -

- |
perty certificate, the impugned netice was issued.

|
6. The Full Bench ef this Tribunal held in OA 57}91

that it is net epen even te the appellate altherity te,
plint-

review the erder eof appeintment after the erder ef ap 1
|

‘ ef
ment was issued, and hence the erder/terminatien cannet be
(Cenduct & Service)
issued under Rule 6 of E.D,Agents/Rules even if there is

any irregularity in appeintment. It is net the case o%

the respendents that there was any fraud or! cheating o[
the part eof the applicant in securing the appeintment
MU/ |

EDEPM, It is stated fer the applicant that the impugned

netice dated 23.1.199% is liable te be setﬁaside.

7. It was ebserved in the judgment ir OA 57/91

that 1f there is any irreqularity in the appeintment, the
l
remedy ef the affected candidate is te meve this Tribunal

under Sectien 19 ef the Administrative Tribunals Act.

|
Hence if R.3 is aggrieved, he has te file an application

?’ia‘vv\.“ u.n RL;_,
under T%:fion 19 ef the A,T,Act and if there is any delay
A 2 I

in_filing it, he has to file an applicatien praying £

they are |
condening the delay and 1f(xxntx geing te be filed, they

have te be considered en merits. Hence, 1F has te be
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sedae

1+ The Superintendant of pastlufficas,
Anakapalli Division, Anakapalli,
VYisakhapatnam District,

2. Tha Sub Divisjional Indpector,{(P),
Yelamanchili Sub Division, .
_ Yelamaenchili,' Visakhapatnam District.
d¢ Ons topy to Mr.N.Siva Raddy,Advocate,
5-0-22/26, Adarshnagar, Hydsrabad.

“h ' - - Addl PRSP . PAT Hudamakad o .
4¢' Dne copy to MrsNel.Raghaye Raddy.A

5.‘1 One spare capy?ﬁ . - )
T o copy fo myl, (. Phawener Rdvecdes, 3-5-700,

YLKR wsauongode , Hqdimboel .
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ebserved that the erder ih\this Oh whereby thg 1mpugned

netice has to be quashed, does net debar R-3 frem filing an

- S - O _ar .. 4 oL ita HoW l\nb ae rofarred te.

7. It is stated fer R-1 te R-2 that ne erder eof

terminatien was issuved in view of the interim erder.

8. Tn the result, this OA is erdered as under:-

The NOtILCE CATEN £3.1.19Y3 1l HNQ e/ = oy Ta aw
quashed. But this order dess net debar R-3 if se advilsed
te file an applicatioen under Sectien 19 of the A.T,Act
and if necessary by filing an applicatien ﬁraying.fer
cendeoning the delay fer challenging the appeintment of
the applicant herein as EDBPM. It is needless te say

‘that if they are going te be filed, they will be censidered

en merits., Ne costs%V

- PR - - Mo AT D]
(R.RANGARAJAN) 7 (V.NEELADRI RAQ)
MEMBER (ADMN.) - VICE CHAIRMAN

DATED: 27th September, 1995.
Open court dictatien.
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ORDER/JULGMENT.

‘No order as\to ccsts.
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IN THE CENTRAL ADMINISTRAYIVE TRIBUNAL
HYDERABAD BENGH AT HYDERASAD.

.
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Dismissed
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Dismissed for default
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